(At this stage some hon. Members left the Chamber)

SHRI MOINUL HASSAN: The Agriculture Minister did not respond to the question of availability
of credit at lower rate of interest rates and also about the money lenders. Therefore, we are also

staging a walk out.

(At this stage some hon. Members left the Chamber)

37t SO 9IS (STR U ¥T): 89 Al 3TU¥ e T8l 5, SAfo] 89 al Al afd oS & &l

(39 T9Y B A1 AG el 3 a8 9l V)

GOVERNMENT BILLS
The Cable Television Networks (Regulation) Amendment Bill, 2011

THE MINISTER OF INFORMATION AND BROADCASTING (SHRIMATI AMBIKA SONI): Mr.

Deputy Chairman, Sir, | move:

That the Bill further to amend the Cable Television Networks (Regulation) Act, 1995, as

passed by Lok Sabha, be taken into consideration.

This Bill further to amend Cable Teleivision Networks (Regulation) Act, 1995 is going to herald
a very significant transformation in the Broadcasting Industry. Honourable Members may be aware
that the process of degitalization of analogue netwrork has already been undertaken by many
countries in the world like the USA, the UK, Japan, Taiwan, Korea, etc. Digitalisation will ensure
several benefits for every stakeholder. The most important benefit fllows to the common man,
viewer, who is the most important stakeholder. Digitalization will enable the consumer to exercise a la
carte selection of channels, get better picture quality, access to Value Added Services. For the
Broadcasters and Cable Operators, who are both Service Providers, the system will ensure
transparency, fairness and allow complete addressability resulting in increase in subscription revenue

and reducing their dependence on TRPs.

Honourable Members will be very happy to know that we have charted out a detailed road map
for this process of digitalization to be completed by 31st December, 2014. It shall be implemented in

the country in four phases.
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Sir, proposed introduction of digital systems will enable Regulatory Agencies to exercise
supervision over illegal activities indulged in by some unscrupulous elements. Honourable Members
are aware that it is no secret that we have all been agitated over the carriage of certain non-permitted
channels in certain areas that have been difficult to control so far. With complete addressability, this

matter can be addressed effectively.

| am sure Honourable Members would have a large number of useful suggestions, and | look

forward to hearing them and incorporating those in the rules which will follow thereafter.
The question was proposed.

SHRI RAJIV PRATAP RUDY (Bihar): Mr. Deputy Chairman, Sir, | have been asked to speak
on the Cable Television Networks (Regulation) Act, 1995 which has to be amended. | have to
substitute for my senior colleague who had to rush out. So, | am sure, | will not be able to contribute
with as much contents as my colleague would have done. But | have tried to grab some points just to
facilitate whatever proposal is there in the Bill. | think, it was a much desired Bill which has been
delayed for a while because one aspect which has been growing tremendously is viewership.
Viewership of television channels, viewership through television usual, DTH, viewership through
cable operators, viewership through Internet channels, is one aspect which has been growing, and in
a country like India which is huge, there is a demand to regulate it; there is a demand to position this.
If we get back to the history of cable operators, it started much back in 1990. That was during the
Gulf War when Saddam Hussein had attacked Kuwait and that was a time when CNN was beaming

what was happening there. And that created a demand.

P W S 1 BT AT, IHD! YR AT 7 T =R I G IR &b iR T 9gT-aR T
P T I, I BR-ER H $Id TATHR e fazaret o, o) R famamar & &fiR sfrsit e
e 1 519 g% feafe a1 g3 A1 S9 918 59 ANl 1 SISTdrs (6T 3R WRBR | A5 fordTl
ISP qTE I AN 7 WLTA.TF. S I @M P 6 iR ggell IR <2 F AR o Sex-ema
TAPRE ST Y (b

That is how the demand for a Satellite TV or, for that matter, cable television grew. And all this

was followed by Star TV which was launched in the country and, thereafter, by 'Z' television. It

442



became a big network that people started following it up. But the whole idea, the purpose of this Bill,
which | can understand, is to get an encrypted transmission to appoint, and the digital thing, the
analog, can be retranscripted and reprojected. This is, possibly, for a better reception, for a better
viewership, and | think this is much desired. This is done on the basis of the TRAI recommendation; a
timeframe has been established, that this has to be done in a particular timeframe. It is the timeframe
which was established earlier and which has been rechanged. Now, the Bill is being introduced; it
would be passed and, then, by 2014, | presume, it is going to be concluded. | think it is very

ambitious.

Section 4 of this entire Act takes into account all the aspects which could be there, and | think
it is a very exhaustibly printed document wherein each and every aspect has been taken into account
and in the times to come, it is going to be effective, especially when you have talked about 'free-to-
air channels'; you have talked about notifications in various cities, States and right up to the block
level. So, it is a very ambitiously planned Act and, | am sure, in times to come, it is going to be a very
effective instrument in transmitting things. Sir, whenever there is a change, there is always a protest
and people are not very sure what is the change about. But, | am sure, in this case also, it may have
some stiff resistance from cable operators because you are going to regulate them, and the number
which, possibly, the Minister will say, is enormous, and the number of people who are being
accessed to the cable operators is very huge. So, possibly, there could be a resistance; | am not
exactly privy to the resistance there, but you will recall that when we had introduced the CAS in the
NDA regime, there was a lot of resistance, but, today, we all find that CAS decision has ultimately
come up and that DTH and other things have progressed so much that every one has a quality
reception at home and the choices are plenty. But, of course, at that point of time, there was a lobby
because it concerns the very important transmitters, the people who transmit the whole thing, when
the people in-between broadcasters, followed by those people who have the intermediary channels,
and | believe there were situations when the reception and the banks on which they have to be
transmitted — | am very sorry, | do not know the technical words involved in it — but the
transmission would be obscured because some people would not decide to pay the broadcasters.
The broadcasters would demand more money, and these things have got regulated over the years.

One does not really have the proof, but one believes that such things were happening, Sir. Today, of
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course, it has grown. ﬂ':f{ TS 3T § W | have a very personal experience and that is even

when | came as a Member of Parliament to Delhi.

9 H ggell 9% 1996 | Sd H AT, 79 H TSRT UTdh § T V2T o7 SH 7T I ol Afove
o1, I8 T8l BT WM 27| SH GHY 31T <27 WR H &1 81 b ol SRS 7 g <27 H [T~
37T QR Jfy 3@ o1 f 6 gRaT 7 # §, TERT e 39 YR § waw 781 SR Fahdl © A1 JERT
JMEHT U9 & R qhaT Bl They don't allow competition amongst themselves. They allow a
monopolised area, whether it is in a village or in a town or in a city. This is a very peculiar thing that
they have monopolised areas. | remember that when | was staying in Pandora Park, the gentleman
who was providing the service was a cable operator. He would not give me enough channels; he
would not give me right reception. Every time | used to threaten him that | would not pay him and one
month | didn't pay him. So, he cut off my channels. | was a Member of Parliament and | couldn't do
anything. | went to the Tilak Nagar police station and | said, "Sir, he is not giving me a good
reception and he is not giving me good service. When | said that | would not make payments for it, he
cut off my channels". The police people said, "We can't help it because this area has been
earmarked for this cable operator. So, whether he gives you a good reception or he doesn't give you
a good reception or whether you are a Member of Parliament — | went as a common man —we
can't do anything". | still remember, as a poor Member of Parliament — first time | was in Parliament
in 1997 — | was helpless and my wife was very upset with me and said, "You have become a
Member of Parliament and you can't even get a cable connection restored". So, | had to use all my
contacts in police to get my cable connection restored. This is a small example. This monopolisation
of cable operators continues. Absolutely, everyone wants to make money. Everyone wants to have a
situation where he can control. So, | am sure, all these provisions — when we have gradually moved
to DTH, when we can have better transmission, when we have a situation where we can control

things — are desirable provisions.

But, Madam, | want to know a few things. This is a new technology which is going to come.
?1—8512_65:1'&'[?!35:1 ® %, ST 3T T & S A BT Once it is a new technology there would be

money involved in it and then you are trying to get it encrypted and from the encrypted it would come
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to us. We have seen the DTH box. It is working wonderfully and even in remote areas where people
can afford it, they are really enjoying it. Once you put the cable operators under this there would be a
box or some medium or a device which has to be positioned at the end of the whole system. Now
that would mean some money. Again, the cable operators are usually those who wouldn't have DTH.
They would be a combined group of people in an area and | think that class is very large. So, who
would bear the cost of the new device? Is it again passed on to the customer? Or, is the cable
operator going to bear it? As far as DTH is concerned, as far as | can understand, the numbers are
less. So, you can sell it at a higher cost. But once it comes to cable operators, in a big building there
could be 60 or 70 or 80 or 100. Now if every individual has to pay, the multiplier effect in the cost
would be enormous. So, we would like to understand whether this transmission box which converts
into back-end and back-end to reception or whether this reception box or whatever instrument
which you have proposed will have a system. Is it to be paid by the customer or the cable operator?

Or, will the broadcaster share it ? This is an aspect which needs to be addressed.

There is not much in this Bill which we need to disagree with. | can tell you, Madam, the
Government and the people in the Government that we must allay all these fears that the Opposition
is always there to obstruct. Here is a provision which you have brought. g9 AT G Fhd Bl We are
not obstructing. We are saying that it is good and you must strengthen it. You must give clarifications
and come back with whatever is good for the country and this is exactly what the Opposition wants
to do. Unless and until you realize that we also have a role to play, as long as you take away the
space of the Opposition, we will have to go to the Ramlila Ground or we will have to go to the airports
or we will have to go to other places. So, let the Opposition have its space, whether it is on the issue
of agriculture or on the issue of renewable energy or on issues which are of national importance.
Please don't take away the space of the Opposition. We are always here to play a very constructive
role, as far as this Bill is concerned. | am sure, with these provisions getting enacted and
implemented in one year, it is going to be very beneficial because the customers and those people
who are the viewers are most important for us. We are all working together for the last man in the last

village of the country. Thank you very much.

# TR FRIAT (ISR : STFHIRT FEI, AT G31 Sl & forg w93 fam, g9 fog
3TTYPT g -Igd FIATG | IS AT HT HEIGAT 7 Had Selaord ead (V) IFHSHE fad,
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2011 U1 5T &, FTRaepT H Al A § SR S9! 9ga-984 q91s ol g (b S8l 89N <% & [y
TP g1 HifTHR HeH ISR B

AR STAHTART HRIGY, ST8f d& g STHaRI ©, I8 fdat 1995 H 31T o7 3iR 10-11 a9 &
SR S SRt A 3mf, I BRI S A W R 31T T8 Fd CellfdorT Aedd ()
3TTEHC fae s & w1 UeT gar B

HEIGY, Bad Callldo e U dgd IS Uaex § iR # I8 FHeI g & 9 fadf & A1
H 3T TS AR H Sl U AT &3 8, IFD] WISd R BT U I1 T4 (61 71 81 I8 98
ARIEHT HEH 2| S 39 S B ST BT 98 991 ¥ B 11 2| HEIGY, TS AR A UH
TS IHRIT B AR A I8 9T © {6 AR <9 # fhae hed SfRey €, 39! Jel G131
SMHRI 89 99 Bl 781 21 $H THR, TIN <9 H o Teifas 4 &9 o< 3= &, s9a! Ff 98
BRI e el Habel! §1 DTS Hadl & [ $0 I & &% 11 FIIS Calldord U HH FR I &, DIy
Pl B fh 12 TS B TR B T, A B 15 HRIS B B G FHEdT 2, cAfh Fel SHhRT 5 &
9T T2 Bl Afh, I8 9t it #4301 7eiedn e oMl €, SUW I8 Wel 3R W AR 39 TWHR
3R 291 P I Bl P fhds paer A Tedd 39 29 § B R I © 3R fhaw Selifas de 5
SR P 3fER BT PR T &, D] AN 2@ I B

AEIGY, 39 3ol % 3fex I8 WIae &1 T & 6 it haet STRes dl INTRS I BT 8T
TG SHB] ST BRIT ST, 'SP B A1 BT 399 I STFHIRAT G A+ 3 & fb g9R
M F 3R fre St 2 iR fam Baer Teads 2, i 77 F1e-1e i GORT IS 814 aTel B,
IE IT © [ ARPR DI Al 59% Yd=g BT o AT S1d TRBR BT 37H Yd=g BT o1 e, 79 59
FeR P 3G BIHT IEeTd M|

HEIGY, W& a9 § FHeIT § % 39 $aal St 7ead aex # R stakeholders ¥1 S Tg !
WPR 8, T HId AREH 8, TR broadcasters & 3R =12, S & FeH SIT&T important &, I
wﬁoonsumers%mwwaﬁw%aﬁﬁé@%mﬁm,ﬁﬁﬁaaﬁqﬁm@w%sﬁv%ﬁ%
1S I8 9599 631 & 5 9 fad & 3117 A IRT stakeholders B 9T a4 Hel arer g1 9 A1
3 AEIEAT W I8 ST dRar § {6 59 9 wew 99¢, 1 I g9 GHI AT ST ARI

stakeholders &T €T ¥ d1fe gTH! ot THR &1 JHA™ 7 BNl J ¢ @b @t St 8
consumers @1 JHA BT, Phacl AMUNCH P JHAM BN, oI 4 FAFT § 6 1 [ Fe1
consumers seotor?, SD! fHd ThR EdsCasIy| Hﬁ,ﬁaﬁaﬂ?ﬂ EEARCARRSCEIRC) %QI
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Teied, fl AT H3T AEledT 3 9T 3R AR we! |ed 7 ot S9er wHedH e v,
R forq § ST g=ydTe <1 =TedT g1 U el st Il 2, et S=iv 9Aeid fbar 8 oiR
IBM T US TSI HifTBRI HEH Tl 81§94 fIU H ITH1 g=gaTs HRal gl Heled, SRadiazo
B AFHAT BT TRBR IR AT H BT 18! 8, T8 AR, 2014 TP T I H A 81 S| T8l
B 3Tl g9 S Ib SN IRI FETRI H AR 8111 IE YRT 811 b d18 <2 B 10 ARG BT AaTaT arel
B 59 I Pax BT IR i =0T favwaR, 2014 TF I8 TR <9 H AR 81 S|

W, 35T Analogue system %Wa@aqﬂ@ﬁm’%l iﬂﬁ consumer % I fIded 81 81
3T BT consumer W9 IRE & IR ST ATEdT §, oifh oiNT fh et W89 ¥ H8T Analogue
system & 37EX hadl ATRSH BT SIEGTRRT Tl Bl S BT Uh TRIAT BT & 3R ST Wiam=q fa=gr=n
qred %, T&I fe@Tt €139 BT limited channels BT package BT & 3R T8 consumer ®T T8 limited
channels << &1 § FHSIAT § {6 fSRTICTARUT 811 & d19 U HifirdRT gRacd= g sik 59 &1 v
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G, § U 91 3R HE1 d18dl gl by IR SRIARI A Uedl g AR A1 § b o .l
TN 3T HRIHH e fE@Td Tl AT 92 7Tel <@ d1ed 21 39 fSRIStavr & a8 consumer &
YT I option 2T fh 98 B9 W A-Tedd ST T8 &1 ST Ted 98 8! <@l Iedl, 98 S8 BI$
ohdl &1 HBISd, VT 3MeTeT W) &1 o1 X2l & fh 39 SisHc & 319 I 39 &9 § ol AIoidid §hR 8
S H q)1 e fORIR 9 UgT 8 SR U & are H 31l A -{Ivar I $E wahan g 6 s
JSHT F a8 fHdl TBR BT g1 YHTG S AN &b B TR Te1 TS| 3T Sl baet <141, BT
Y% BT A184 &, d registration BRI & a8 U] BT Y B G ol 37 $ (ol Bl Pl -
TId TE1 1 SATY 3711 A |a IR el FRIUR 21 Heled, § STel a& e §, 39 SFSHE & a8
P MR BT AT AT SITST BT 20 TR 89 W B BT oI &, I§ $90d 91§ T8 o=t
TS| I BraeT At haol TRy Bl B

HRIGy, § Al ARSI W U (e BT Aedl gl ATl <141, e’ 31799 Bl it 4 537
TR & AT ferd 8 Sifes ereefiel 81 €1 39 &1 89N 9HTSl R 9gd X1 UHI9 g 2 7 &

31T fT TR A AT Hod” BT JHTd R AN IR TS I8T 51 3R H B b 3117 U Jmd IR
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R MY A1 9 AR 5 ATRNRMT Bl Al T8 HARRY P T8I dicth <3 (37 ST Fa1 81 39
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AT ART BT g AT S awh $a cellidord Tl 3T B o, I8 B 81 2, Tfeh 37T 31T 59
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39 fami & forg, S & foy Ry IR 1R Ue I9d 91 HRaTsy, Sl 24 € &, A1 BF | B4 12
He @1 M R
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THTWT hXdl _§-', SACEIE
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I Gf¥Fdt BIaT Bl 9 oY Fae Had ATRTH B I <1 i 21 &, ISP Sl ART BrIHH
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ST Sft, 3TST IS 9 10 I8 Baet oA &, a1 o1 wrwialt oF S &5 & AR S
2, 99 W9 F I7ed A1 9 I &, A I o U A9 arel Ao off Sie <4 2, S a1sde daes @t
HUFRIT ERT IATT o W2 & 3R e 99 &5 & <afth 7l 99/ &, fthd 397 Ao &7 Uqr W)
STH! ST TSl 21 39 THR B 9 A R ar o8 2
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S 91l 1 ST AT MaTLID B

SUFHTYRT S, S digitalization &1 9T BB TS &, SN H&T G BT 219 @971 397 forg
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IRy faf= R & 99w fewma €, «ife =9 99ew 781 e 81 ). & areawm 9 &

AR TaR fam e 21
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@?éﬂ%%ﬁﬁﬁ%la.ﬁ.Wﬁwmﬁgaﬁ?technologyﬁﬁwaﬂ@?
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STl BT TR Yo & Il B

3R B: WE 918 AATRET Fach 7 o5 I=1 @Wretl BIRTY, T drel 7, IR §eTY ST iR e 3t
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{1 91T, A1 S BRI FRTEAR B1M BH Distributor 31 $© 7 B (ol HR1 ATSY| ATS Hael aATg

ST 81, I UTSY TS ST 81 AT CHBI TS ST &1, ¥RT Jd B f TSR F'S trenching
T PR < b T SRIATA PRSP &1 oS STel, T TR-IR S DI BT e AR a1 §8 &I, DRT
BT 91 9 2| H eI g b A1 30 Sff 39 IR Sx &1 <1

AR, TSI S WRGRI AT - T Il &, g8 ial # S S &, «ffe wial # fewr
Tl Il 1 I Tl Il IR 9gd A 91 Ta1 fawdTs Sl 7, R it 7 389 arel feami iR
ASIGR1 Bl $B UG DI fAel, ITH!1 W BIIET 81, ST AR1 Y1d © b Tereel It o) ol Uit v
TS Y, oy w1iat 7 Yew aTel @fth WY B! 9 Wd iR IHT BRIST IoT 9, gIarg|

SHRI K.N. BALAGOPAL (Kerala): Mr. Vice-Chairman, Sir, this Bill is replacing the existing
Ordinance. The steps taken by the Government to regulate the Cable T.V. operations in the country
are good. | am supporting it. As part of our policy to regulate the Cable T.V. operations and the
maximum utilisation of the new technology in the field of electronics, it is the recommendation of the
TRAI to switchover from the analog system to the digital system, DAC System. Through this
recommendation, it is expected that the television viewers in the country will get maximum channels
and the maximum possible better services. As per the latest figures, we have about 89 private
players in the television field in the country. There are 550 television channels, and out of that, 115 are
paid channels. Sir, when this new system is coming, we are having some apprehensions. Naturally,
everyone will have some apprehensions. Earlier, we used to get cable television through local cable
television operators. Now, we are switching over to a new system. The apprehension is that the
cable television system will be monopolized by a few. Now, in the digital cable television field, we are
having some major players. We have very big companies. The DTH companies are there, which are
directly controlling the entire system. Sir, in a medium State like Kerala, we have more than 25,000
cable television operators. What will be the fate of these cable operators, and thousands of people
who are working under them? What will be the fate of these small and medium cable television
operators in every village? | could not make it out from this Amending Bill as to what will be the fate of
all these people. Sir, this monopoly is coming through the Bill itself. There is a provision in the Bill for
the pay channels to charge fee accordingly. That means, seasonally, they can charge more. For

example, when the Cricket World Cup is there, these pay channels can charge very high fees as per
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their wish. So, there is no provision to control this kind of tendency— | do not want to use the word
"looting'— adopted by the DTH companies. Another thing is that DTH is a very costly thing. Some
cable TVs are operating from their main server and some are working through the DTH services. i do
not know what exactly will happen to all these cable TVs. DTH services is priced at Rs.2500 with their
own staff. If we calculate for a State like Kerala, an amount of Rs.2500 crores is needed for changing
over to the new system. But we can think of a new cheap system like Aakash and like our IPod. It is
not even like IPod or Samsung Galaxy. We make Aakash Tablet at a very low cost. For DTH also, low
cost instruments should be there. Otherwise, it will be a monopoly thing and will be costly for the

people.

Sir, coming to Free to Air Channels, even in Delhi there are provisions for FTA channels. Even
there is compulsory provision for showing of Doordarshan, Lok Sabha TV, Rajya Sabha TV, etc. At
many places we are not getting it. Even in many places we are not getting Malayalam, Tamil and
other regional channels. Many companies are there. | am not giving the names of the DTH
companies. They are asking for higher amount to broadcast some of the regional channels. For
example, for a Malayalam channel in Delhi, they are charging Rs.10 lakh or Rs.20 lakh. In other
channels this kind of monopoly is there and we are not getting information relating to us. This is like a

question of right to information. We are not getting channels that way.

Sir, another thing is that arbitrariness may happen. The rule making is yet to be done. There is
a provision for registration. If some officer is not registering, there is a question of arbitrariness. There
is also a provision for suspending or cancelling the licence. Even there is a provision of seizure of
equipments by the authorities. For ten days the seized egipment can be with the officer. It can be
seized for an indefinite period with some judicial pronouncement or intervention. So, this type of
arbitrariness should be avoided. There may be different interest. We know some State Government
officers may have their own interests and a local operator's instruments can be seized. This type of

arbitrariness should be avoided.

Chapter 5, Section 19, of the original Act talks about prohibition of transmission of certain
programmes in the public interest. Since the Minister is hearing all these things very patiently, |
request her to pay attention to the news items on channel spreading hatred among people. The

Government is not looking into the details. The latest example is about the Mullapariyar issue going
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on between Kerala and Tamil Nadu. In the morning also | was trying to raise this issue. On
Mullapariyar issue some channels are showing that some Tamilians are attacked by the Malayali
people. It is mainly such types of news which are creating problems. This type of news creates some
kind hatred and tension among people. This is a very serious issue. | do not know why the
Government is not looking into this kind of issues.The editors of the channels and newspapers have
to be called. This type of stories creating tension among people should be avoided. There is a
provision in the original Act. Otherwise also it is there. The hon. Minister and the Government have to
look into this kind of matters. It should not be in this case only. Otherwise also in India this type of

issues are very much developing. So, that aspect has to be taken care of in this Bill. Thank you.

SHRIMATI VASANTHI STANLEY (Tamil Nadu): Thank you, Mr. Vice-Chairman, Sir for giving
me this opportunity to speak on The Cable Television Networks Regulation (Amendment) Bill, 2011.
This Bill is a major step that the Government has initiated enabling the digitization of the analog TV
network. It was enacted to regulate cable television network operations in the country in order to
bring about uniformity in the operations, avoid unwelcome programmes that are available to users
and to make use of potential technology so that users can avail information and entertainment.
However, | would also like to express my concerns that more steps should be taken to address
several concerns that are plaguing the broadcasting sector. This Bill is a commendable step that the
Government has initiated as it brings India on par with countries like the United Kingdom, USA, Korea
and Taiwan. | think that the whole country, especially the consumers will be pleased to have the
opportunity to choose their right choice in the selection of channels in viewing better quality pictures,
getting good quality signal and reception, getting Value Added Services like Video on Demand, etc.
through this Bill. This Bill will usher in a system of transparency for service providers. This system,
especially, will encourage the growth of subscription value and reduce dependence on TRPs. | am
glad that action will be taken on illegal activities, given the provision of complete addressability. |
welcome the move as it takes into account the proper collection of taxes for the Government also.
Here | would like to express my concern about the cost of set top box. The cost approximately of a

set top box is Rs. 2500. | am quite sure that people from the poorer sections of society would be
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unable to reap the benefits of this Bill unless some concrete measures are taken in this step. | am not
sure whether the Ministry plans to ensure that set top boxes will be available at a cheaper rate. Also,
cable operators will have to recover the cost. If the Ministry would clarify this issue, it would be a
great welcome step. Perhaps the scientific and detailed survey of people availing cable TV and the
corresponding reasons why they are not able to receive these benefits in rural areas especially, will
be instructive in determining the state of affairs. It would also be greatly beneficial if awareness
programmes about digital cable TV will reach the less privileged sections of the society. | would like
to know the details of training programmes, if at all any, that were initiated to ensure the smooth
transition from analog cable TV to digital cable TV. With private players entering the broadcasting
domain, there is no doubt that consumers now have wider options and quality of telecasting has
improved. However, the prices will also go up. So, we must take into consideration the reach of the
policies that are made and whether they can cater to economic interest of the people at large. | am
also concerned if broadcasters have the option of pricing. Abrupt increases in rates before particular
events are something that is quite undesirable. | hope that the Minister carefully identifies channels
that should come under the basic tier, taking into account the variety of benefits TV channels have. It
should include channels that are educative, informative and entertaining. Here, | would like to
address the Minister. Again, my concern is about the objectionable content in the TV channels. In the
cinemas, only if we go to cinema theatres, it is causing problems at the cost of our own. But in the
small screen, which is in our own house, most of the children and women especially in the house
spend more than three to four hours a day. All the TV channels, all the TV serials invariably are doing
a brain wash of women. They are really brainwashing the mother-in-laws and the daughter-in-laws.
Gone are those days. Women are now financially independent. In those days when they were not
financially independent, maybe the mother-in-laws would tend to treat their daughter-in-laws badly.
But even now, it is shown as if they are poisoning their daughter-in law or they are sending away
their mother-in-laws. Women are depicted very badly like this. | was literally quoting some of the TV

ads also last time. | would like to quote one more ad now.

It is, literally, a man is chasing a woman, is taking water from her body and drinking! If you
look at the advertisement, it makes you feel that the advertisement is going to be about a condom;
but it is an advertisement about soap. It was banned only after it was telecast again and again on

television. | would bring to the notice of the hon. Minister — | was earlier a member of the Censor
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Board that whatever was banned on the big screen is all shown on small screen. This is literally
spoiling the children and women in the house. So, what | would like to suggest is this. India is one.
Every State has its own culture. So, | would like to suggest for a regulatory mechanism with a set of
rules can be framed, State-wise. Umpteen channels are coming up and umpteen serials are being
telecast. So, literally, we cannot screen each and everything. But, a group of people can, randomly,
watch these channels and, if any content goes against the rules and regulations prescribed, action
can be taken against them. | would like to give an example, Sir. On the big screen, if women are
beaten up, if they are slapped again and again, we ensure that those scenes are deleted from the
movie. But, when it comes to small screen, literally, there is no mechanism to ban such things. |
really would appeal to the Minister to take this opportunity, when she is bringing such a nice Bill,

such regulatory system should be set up for small screen also.

Sir, younger children go on watching the dubbed version of programmes in channels like
Pogo, etc. The main problem | would like to say, as a language teacher, is that the lip movement in
the dubbed version and in the real picture is totally different. Parents go to work by leaving their
children at home and allow them to watch television. What the children do is, they try to follow the lip
movement in the programme, but when the lip movement is not forthcoming, they are not able to
follow the language. So, most of the young children between the age group of 1 and 3 face the
problem in speaking unless and until they go to school. So, | would like to appeal to the hon.
Minister, at this juncture, that special channels for children should be started by the Government so
that our culture —we are very rich in our culture — is truly reflected. | also request that these children

channels should be in our regional languages which would help in the development of our children.

With these observations, | welcome the Bill and appriciate the hon. Minister for bringing this

Bill before the House. Thank you.
SHRI'M.P. ACHUTHAN (Kerala): Thank you Mr. Vice-Chairman, Sir.

| support this Bill with some reservation. Reservation is on account of some apprehension
about the impact of the Act on the employment opportunities in the cable television sector,

thousands of employees are working in this sector. There is a general tendency of monopolization of
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cable network. Some big players are monopolizing cable television in cities. There are three about
three or four big players. It is in their hands. In the rural area, vast majority of players are cable
operators. Under one cable operator, five or ten or fifteen people are employed. What will happen to

them?

Another thing is about the cost of the Set Top Box. It has already been stated that it costs Rs.
2,500. Sir, how many people in rural areas can afford this? And, what the Government’s doing and
how it is going to provide free Set Top Boxes to the rural people? Or, who will bear this expenditure
— either the cable operator or the channel? | am asking this because ordinary consumer cannot bear

this expense.

As far as TRP is concerned, there will be some unanimity and scientific pattern to fix the rating
of the programmes. That's very good. That is one of the major benefits. Then, as it has already been
raised, who is going to fix the rate of channels? Is it the Government or the TRAI who will fix the
rates? | think, when it is completely under the DTH, the channels are going to fix the rates. Of
course, there is a provision that they have to provide some free channels, which includes the
doordarshan and some other channels. But for all the prime channels, they will fix the rate. It cannot
be accepted. There must be some mechanism. | think, it cannot be the TRAI, which will fix the rates,
because the TRAI is basically telephone regulatory authority. | think, under the I&B Ministry itself
there should be some mechanism to fix the rates of channels. And, there should be an ombudsman

to redress the complaints regarding pricing and quality.

The hon. Minister, | think, is also contemplating to evolve a content regulating mechanism.
Some discussions are going on, in this regard. Though there is a voluntary mechanism of the channel
operators, but it has not proved to be so effective. So, the Government, along with this Bill, must

also consider to bring forward a Content Regulation Bill as early as possible.
With these words, | thank you, Sir, for having given me this opportunity to speak here.

SHRI A.W. RABI BERNARD (Tamil Nadu): Sir, | rise to express my views on the Cable
Television Networks (Regulation) Amendment Bill, 2011. As | speak on this Bill, | would, first of all,
like to share some of the achievements made in Tamil Nadu, recently. The State of Tamil Nadu,

under the chief ministership of Madam Jaya Lalithaji is the first State in India to successfully operate a
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government-run major cable network. We have about one crore thirteen lakh cable connections. We
give almost one hundred channels at the cost of Rs. 70/- only. This is the cheapest rate in the
country. Earlier, it was Rs. 250-300 per month. Now, it is only Rs. 70/~ per month, per household.
Many States, including Andhra Pradesh and other neighbouring States are conning to Tamil Nadu to
study the experiment, successfully done by Madam Jaya Lalitha's Government. There are about
30,000 cable TV operators in Tamil Nadu. The Government of Tamil Nadu has given them a social
and legal status to operate channels. An unorganized sector, largely comprising of rural educated
and semi-educated youths is, now, given an organized status, a legal status. Every State is looking

upon the experiment in Tamil Nadu and waiting in the wings to follow the suit.

Secondly, some of the provisions of this Bill are encouraging and some are worrying. The Bill

talks about a digital addressable system, within six months.

My worry is, that would involve a large cash outflow for each cable TV operator and each
household. We do not produce that kind of Set Top Boxes and Digital Addressable Systems in India
in large scale now. The major beneficiary of this Bill may be China, South Korea and, to an extent,
Taiwan. | request the hon. Minister to think of manufacturing those equipment at low cost within India
and provide those Digital Addressable System equipment to the cable operators and to the receiving
ends, maybe, at a subsidised cost, or, you can collect them on a monthly basis. That will ease the

burden of the cable operator.

Then, it talks about the seizure of the equipment. | request that before a drastic step of seizing
the equipment of the cable operator is taken, he should be given an opportunity to correct himself or
to amend himself. We know how the Government officials behave in the rural areas and semi-urban
areas. Let the cable operator, who has invested so much of his hard-earned money and who has
found self-employment, be given an opportunity to correct himself. Maybe, out of ignorance, he
might have done something wrong. Give him an opportunity before a drastic step of seizing his

equipment is taken.

Finally, Sir, to avoid cartelisation and to avoid gang operations, | think you must set an upper
limit for the total number of connections a cable operator can have. It can be anything, but you fix an

upper limit so that there won't be a monoply, there won't be criminalisation and there won't be large
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companies involved in this. On the other hand, this will democratise the system. We should
understand who a cable operator is. A typical cable operator is a young man, educated,
entreprenurial, who has little money. He could not find a Government job or better job anywhere else;
S0, he has found self-employment for himself. He is a self-employed person. He is reducing the
burden of the Government. He is investing his time, money and experience. So, we should help him
to run his industry profitably. That is why, | am suggesting that you should put an upper limit so that
the number of cable operators will be many in this country. This will democratise the system and a
large number of self-educated, self-employed youth will be benefited. These are my views. Thank

you.

DR. BHARATKUMAR RAUT (Maharashtra): Sir, there are rare occasions when we can stand
up and support a Bill which is brought forward by the Government. So, at the outset, let me
congratulate the Government and support the Bill. Sir, this initiative was long overdue. This should
have happened some time back. Nevertheless, you brought in the Ordinance and now you are
bringing the Bill, it is good. Having said that, | wish to strike a note of caution about the whole thing.
Sir, here the Government should ensure that the pricing of each channel is regulated not by the
channel owners or the service providers but by some other authority which would be impartial. This
caution was expressed by somebody that during sports days or cricket days, the charges of the
Sports Channel sky rocket. So, these things should not happen because then, they become
seasonal. Therefore, the Government, at this stage, should intervene and regulate the minimum and
maximum price for each channel on monthly basis, quarterly basis, as they may feel. But there has to
be a Government regulation on pricing; otherwise, the basic purpose of having this Act will be
defeated, because at the end of the day, the ' last consumer, that is, the person sitting at home will
be spending much more from his pocket for seeing the channel. Sir, another good thing about this
Cable Television Networks (Regulation) Amendment Bill is that the 'carriage fees' which the
channels now have to give to the cable operators will be perhaps marginalized or will be nullified. This
is a good thing. But that advantage has to go to the consumer. If the 'carriage fees' has been
reduced or negated, then who is benefited? It is not that the channel should not be benefited; but
the end consumer, the end-user should also be benefited. There is no such provision in the Bill
which says that that advantage should go to the consumer. Here the Government has to ensure that

this happens.
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Sir, another problem is the installation of set-top boxes. The set-top seems to be a must in
this system. The moot question is, how would you produce so many set-top boxes? The reason why
| am asking this question is, | come from Mumbai, and, in Mumbai, we had 'CAS' system which was
introduced some three years ago. Even now there are not enough set-top boxes that would suffice
the need of the island city of Mumbai, forget about the rest of the nation. It is the situation in the
island city of Mumbai, even though we don't have those type of set-top boxes. Then how and when
are we doing it? Are we likely to import these set-top boxes from China and Korea, the cheap cost
set-top boxes? If we import them from there, then what is the guarantee of their quality? Now since
we have brought this Regulation, we should ensure that there is an indigenous industry in India which
is capable of making so many set-top boxes. Perhaps, the television manufacturing companies will
be able to provide this service. But that set-top box should come at a minimum cost. It should not
cost much. At present, the cost is not reasonable. It should be cheapest and of best quality which

the China products provide. Sir, this is one thing | would like to bring to your notice.

Then, Sir, | was reading Section 10 of this Bill. It raises my eyebrows. It is because many times
the intention of the Government is not as clear as it seems on the piece of paper. It is the second
paragraph of Section 10 which says, "If any authorized officer has reason to believe that the
provisions of section 3, section 4A, section 5, section 6, section 8, section 9 or section 10 have been
or are being contravened by any cable operator, he may seize the equipment being used by such
cable operator for operating the cable television network." Sir, on the face of it, it looks a good
provision. However, there is every possibility — and | have reason to have this fear — that it will be
utilized to meet the political ends. Here, it is left at the discretion of the officer who is going for
inspection to decide as to what is good, what is bad, what is ugly, what is lawful and what is not
lawful. Now, if he goes and confiscates the equipment, stop the transmission in that area, then what
will happen to the viewers? What is the guarantee? There is such a possibility. | am not questioning it
or | am raising a doubt about it. But there is such a possibility. Suppose a political meeting of an
opposition party is taking place in a particular area and if your officer goes in that area and
confiscates the equipment, then that area will not get any transmission during that time. What
happens in such a situation? You may perhaps say, one can go to the court and lodge a complaint.
But the post mortem does not really provide the immediate remedy. Therefore, | have doubt to

believe that such provisions will defeat the basic purpose of the Bill. Therefore, instead of giving this
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authority to an individual or an officer, a committee could be formed that would consist not only of
officers but also local social workers and senior people who would go there and check whether any
provision of the Act has been violated. Having said that, | sincerely wish that this Act comes into

force. For that, rules must be framed under this Act and they must be enforced immediately.

| am a Member of the Committee on Subordinate Legislation and | have come to observe that
many laws are passed with a good intent but the rules are not framed for the next four or five years.

This should not happen here. It is already late. | hope you get it done as soon as possible.

Then, Sir, this is not only about a Set-top Box. On this Set-top Box, because of the
digitisation, you can do many other things. You could have access to the Internet. Not only this,
shopping could be done through these Boxes. That happens in America and England. The local
shopping networks would be more interested in getting it done. Let them chip in the cost of this
initiative. They are going to be benefited. So, they should also contribute something towards the

development of this system.

Sir, | think, the Ministry of Information and Broadcasting is a very powerful Ministry and it

impacts everybody's life. So, if the Minister so desires, she could get it done.
SHRI SHANTARAM NAIK (Goa): Sir, it is Goa Day today.

The hon. Member who spoke before me said that the Ministry of Information and Broadcasting
is a very powerful Ministry. | wish the Ministry, indeed, was very powerful and the hon. Minister was

equally powerful. She has all the powers but, unfortunately, she has not been using those powers.

The cable network or the print media derive power from the freedom of expression which is
enshrined in our Constitution. But how far are we going to stretch this freedom of expression? That is
the moot question. Is it so flexible as to have no limits at all? It needs to be seen whether there is any
responsible limit to be laid down by the media themselves. | see that Government has taken steps
through which certain restrictions have been put on the exercise of these powers by the electronic
media, and they have been very elaborately and nicely put. The only point is that they must be
implemented. Somehow, an impression has gone that there is no law to control the electronic media

and they think that they can show whatever programme they want, in whichever manner they want. |
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had mentioned this even last time, but today, | would like to specifically mention that we have got
what is known as a 'programme code' which is laid down in law. That programme code says that no
programme should be carried in the cable service which offends, is against good taste or decency,
contains criticism of friendly countries, contains attack on religions or communities, or has visual
works contemptuous of religious groups, or promotes communal attitude, contains any obscene,
defamatory, deliberate, false and suggestive innuendos, and half-truth, is likely to encourage or
incite violence, contains anything that goes against the maintenance of law and order or which
promotes anti-national attitude, etc. There are other guidelines. Each guideline is being violated
everyday by the electronic media and no action is being taken against them. This is called 'code’.
When it is called 'code', it appears to be voluntary. But this is not so. Section 6 provides for
punishment for violation and this punishment extends up to two years of imprisonment. You can
imagine. Therefore, | request that a monitoring cell should be set up in the Ministry of Information to
monitor daily telecast of programmes and see what are the provisions here which are violated. In
fact, nobody would like to touch media for the belief that it may turn out to be against the provisions
of freedom of expression. Law is there and we have to be within its limitation. These programmes,
day in and day out, spread superstition beliefs. Our Constitution bans programmes and telecasts
which spread and propagate superstition beliefs. Why should our Government tolerate these

superstition beliefs ?
[THE VICE-CHAIRMAN (PROF. P.J. KURIEN) in the Chair.]
Then again, common people are misguided about job and marriages.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)...

SHRI SHANTARAM NAIK: | was just speaking on freedom of expression and you are curtailing

my freedom of expression. ...(Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Only five minutes for you.
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SHRI SHANTARAM NAIK: It is my maiden speech on Goa Day. Regarding jobs and marriages,
some laptop astrologers sit and ask about people's date of birth, their birth timing and then tell them

when they are going to get married and when they are going to get jobs.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude.

SHRI SHANTARAM NAIK: | will take one or two minutes. ... (Interruptions)... Then on healing
of sickness, any type of sickness can be cured through these programmes. When science has not
developed to such an extent as to cure some ilinesses, these people who appear on TV programme
claim to cure all sorts of diseases. Are we going to be carried away by such pronouncements and let
our common people be misguided by them? In reality shows, talented children cry on the show. It is
pitiable. Just because of few marks, they are discarded. Sometimes film actor and actresses come in
these reality shows. Suppose a film is going to be released on Friday, they appear as guests' to
promote their film. Fine, there is no problem. But | saw Anna Hazare in one of these reality shows.
Anna Hazare appeared in such a show. Why? What did he want to promote? Let anybody answer.
There was some meeting after one week. To promote that meeting, Anna Hazare appeared in that

reality show, just like film actor and actresses. Can you imagine this? ...(Time-bell rings)...

SHRI RAJIV PRATAP RUDY: Why is he trying to politicizing the whole issue?

...(Interruptions)...
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)...
SHRI RAJIV PRATAP RUDY : He cannot do so. ... (Interruptions)...

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Please conclude. ...(Interruptions)... Why

don't you conclude? ... (Interruptions)...
SHRI SHANTARAM NAIK: Okay, Sir, | conclude.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Now, the hon. Minister to reply.
SHRI RAJIV PRATAP RUDY : Sir, there is a small clarification.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Rudy, you have already spoken. After the
Minister's reply, | will give you a chance to seek clarification. Otherwise, you may have to seek

clarification again. Now, hon. Minister.
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SHRIMATI AMBIKA SONI: Sir, | am extremely grateful to all our nine hon. Members of the
House who have given their very important suggestions on this path-breaking legislation for
digitalising cable TV network and having the sunset hour by the 31st December, 2014. As | said
earlier, several countries have already done it, and India, | hope, will be able to keep to its time

frame.

The hon. Members have expressed, firstly, their concern that it should not mean any additional
cost to the consumer. As | said in my opening remarks, the consumer is going to be the principal
beneficiary of the process of digitalisation. He will get a much better viewing. He will have access to
many more services which today are provided by the Direct-to-Home (DTH) operator. He will also
be entitled to a tariff fixing, which hon. Members have rightly expressed concern about, because in
the absence of a regulator for the Information and Broadcasting Ministry, the TRAI (telecom
regulator) is empowered to recommend the legislative framework for our Ministry as well as do the
tariff capping for individual channels. Some rates have already been floated by the TRAI. The
consumer is expected to be safeguarded by allowing, in this case, a /a carte choice. Today, they
have to choose the bouquets. After paying the bare minimum of the cable operator, they have to take
a full bouquet of a broadcaster. We are now going to ensure, in the digital framework, that he would
be able to choose, along with all the free-to-air channels, /a carte channels as per his choice and as

per the tariff capping by the TRAI.

Some hon. Members, especially Dr. Raut and some others, expressed a concern that at the
time of a sporting event or any special event, the rates may go up. These rates will be fixed for
anything from three months to six months at a time. So, it will ensure no sporadic escalation of the

tariff.

As far as the cable operator is concerned, our friend from Kerala also said that there are
25,000 cable operators there and somebody said that they may lose out in employment. They are the
next most important concern for the Ministry. In the past, we were not able to digitalise as fast as we
could in earlier years because we could not ensure the cable operator a level-playing field. We have
now ensured the same by some enabling mechanisms. The Government had approved HITS. The
House knows about the HITS policy, an enabling policy, of sending digital signals from a Headend-

In-the Sky to MSO, as also to individual cable operators, thereby ensuring that the last cable
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operator, on a maximum investment of about Rs.2,50,000 to Rs.3,00,000, can go digital if he wants

direct digital signals from the Headend in the Sky.

Cable operators are also being threatened by the DTH operators. We have one million new
connections every month. They are putting a great pressure on the cable operators. So, this process
of digitalisation will allow those cable operators, who want to be remain as independent entities, to

go digital and compete with the Direct-to-Home operators.

Many hon. Members, and Mr. Naik specifically speaking about it, expressed a concern about
the content on television. Two-and-a-half years ago, when | joined this Ministry, | did have
prolonged discussions with broadcasters. There were two issues which they put up as the maximum
points for their discontent about good content. One was carriage fee. They had to pay large sums of
money, Rs.10 crores, Rs.20 crores, Rs.30 crores, etc., to get on to a cable network, or, to get on to

eventoa DTH.

The second was the race for TRPs. We talk of superstition, obscene content or fly-by-night
operators, and, they always say, unless we get TRPs, we don't get advertisements. | think the
biggest advantage of this whole process of digitalization is going to be in this context. The world
over, people depend sixty five per cent on subscription and only thirty to thirty-five per cent on
advertisements, whereas, we have been, till now, depending primarily on advertisements, and, our
subscription system has not been addressable. It has only been there by word of mouth. Not only
has the Government lost, the broadcasters are at a loss, and, they have not been able to spend their
resources on content issues, which we definitely need to see improved. It is because of the expenses
involved in carriage fee and their race for TRP. Both these issues are going to be really addressed by

the digital system.

The digital system will allow almost a thousand channels per system. We can ensure that
Doordarshan, Rajya Sabha, Lok Sabha, and, other free-to-air channels are shown necessarily, and,
they will all be in good content. A cable operator, who gets about 80 channels, has to take money for
the first twenty channels because they are mostly clearly viewed and so they have to be paid for. Very

often, we see that even the mandated channels are not shown when they should be shown.

DR. CHANDAN MITRA (Madhya Pradesh): May | intervene? | need a clarification, Madam. It

was mentioned that there are only 7,000 households in country where those TRP boxes are kept,
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and, on that basis, a completely, | would say, skewed TRP measure comes into the public, and, that
determines advertisements. What is the system which the Government proposes to democratize this

so that it genuinely reflects people's choice of programmes ?

SHRIMATI AMBIKA SONI: | did not speak at length on the TRP system and the steps which we
are taking along with the industry because it did not really come under the purview of this Bill which is
before us today. But | just mentioned the TRP factor because TRP has been the bane of what we call
obscene or superstitious programmes. Since the dependence for revenue will be less on TRP and
more on subscription, we hope that the TRP will play a lesser role. Just to answer the hon. Member's
question, the Government has been told very clearly by the industry that they did not come in to a
process, which is a private arrangement between the industry and the broadcaster, but because, we
are the broadcasters indirectly with Doordarshan and also we give advertisements of Government
through DAVP — we had the Dr. Amit Mitra Committee Report, which was accepted by the industry
— | would like to assure the House that we are directly, indirectly or through persuasion working on
both the broadcasters and the industry and it is for us to see that we have a more credible, more
transparent and more reflective system of the choices of audiences across the length and breadth of

our country in the future. Now, | would like to reply to a few more points which were raised by our

hon.Members.wéﬁgﬂﬁﬁ'@?,ﬁ@?ﬁ%’ﬁﬁw,wﬁﬂﬁﬁmﬁﬁmﬁéﬁmﬁ
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F 37t B
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YT I8 set top boxWWﬁﬂ%Sﬁ'\’Wﬁﬂﬁiﬁmsa top box?ﬁﬁlﬁﬁcomplaints %;,Fﬁa%’
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DR. BHARATKUMAR RAUT: | have one query, Madam.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN): Mr. Raut, let her complete her reply please.
SHRIMATI AMBIKA SONI: You can ask me later.

We have been in touch with the industry, organisation of all the set-top box manufacturers and
they have assured us that in a time-frame, with some duty impetus, they will be able to give us the
required number of set top boxes. All the financial issues which have been raised by the cable
operators, by different sectors of the industry are being looked at by a Group of Secretaries headed

by the Cabinet Secretary, and within a time-frame, they will be giving as their report.

Narendra Budania was quite right in saying thatwﬁﬁﬁﬁmwww
B FRIRT U=, ST & suicides TR, S9 BI B b4 AR Y, AN W {61 &, Al graz= &
AT MRS 3T PIg GART AT T8l & Sl fBaArl &b IR H, P &b IR H A1 P A JS! technology
F IV H, I & oI @M T R 9 IR H TGRS & A1 91d g 2 o 9 J§! hed © b 8
1.3 1. R T HRATI WR, 94 digitalization P SIRY STET AT HHE BRI AT oI T IHH &
ﬁﬁ%‘iﬁnichechannelsEﬁﬁwmméﬁﬁﬁﬁﬁwﬁwgﬁﬁwéﬁﬁﬁﬁ
W, wf%waﬁ%@ﬁaw, 1aﬁéenterpreneurs ?ﬁﬁiﬁﬁ'aﬂqﬁw-w niche channels H
I Tl THY H G b | GR, T, ST aTer 5 $8l fh Sia sarer 78] 8191 91T, A-ed &1 HIHd
e T8l geRIT ST A1yl H Pel S 6 FEM & folg Uob a<h d diAd MgiRd & Sme|

el o= el 7 oft Ber f k332 AR ?Fﬁﬂ%’i’ 3R there should be some capacity
building. | would like to inform the hon. House that we have already, from the Ministry, started a
training programme which is being conducted by a public sector undertaking (BECIL) for cable
operators. We have also planned out a consumer awareness campaign which will be launched by the

Ministry and all stakeholders.
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5.00 P.M.

The other point Vasanthiji made was that there should be constant monitoring. | would like to
inform, as | have done on earlier occasions, that the Ministry was monitoring 150 channels 24x7. We
have, in the last few months, increased the channel monitoring to 300 channels. There are a lot of
complaints which have not come to us from consumers, but the Electronic Monitoring Department of
the Ministry has generated many concerns and they have been sent to the self-regulatory body of

both the advertisers as well as the cable operators.

| would also like to point out in response to a point raised by Mr. Achuthan. He was worrying
how the people would lose their jobs who work for the cable operators. They are losing their jobs. As
| said, cable operators are not being able to keep up with the competition being given to them by the
DTH. Increase in rural viewing also will enable them to continue in their job because cable operators

will be empowered to show digital signals.

This process of digitalisation | feel would have a major impact on regional channels. They do
not get on to national carriages. They cannot pay the high fee. There are small channels catering to
different States. When you have a large number of digital channels with any operator, | think digital

channels will be greatly facilitated by this. There are a lot of other points which | have minutely noted.

Before Dr. Chandan Mitra leaves, | would like to inform him this. He has been very concerned
about channels which are not permitted. These channels are sometimes shown and we have not
been able to exercise a control as fully as we can from Delhi because they come under the State
Governments. After this amendment, whenever there will be digital signals of the channels which are
not legally permitted in our country, we will be able to intervene. That will take care of many issues

which are today going unaddressed.

An hon. Member gave an example of the news related to the dam issue between Kerala and
Tamil Nadu. | would like to inform you that on these issues the State Governments have been asked
to form State-level Monitoring Committees. Unfortunately, only 11 States have so far formed such
committees. There are only a hundred-plus District Monitoring Committees. Naturally this has to be

done at the level of district and States. That is why under the Cable Regulation Act you have the
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provision of designated officers. If a cable operator, in any way, shows a programme which hurts
either religious sentiments or affects the unity and integrity or security of our country, they can go to

the office of the cable operator and act under those circumstances only and not in any other manner.

Sir, | think | have taken into account most of the issues raised by the hon. Members. In any
case, | have almost a verbatim account of what they spoke. | would like to inform my friend, Mr.
Shantaram Naik, that | am not a powerful Minister. Nor is this Ministry, as Mani Shankar Aiyar said,
should be wound up. | was one who supported him because this Ministry has autonomous bodies

under it. We do tightrope walking. ...(/nz‘errupz‘/ons)...

SHRI RUDRA NARAYAN PANY (Odisha): You are unable to appoint the CEO of Prasar

Bharati.

SHRIMATI AMBIKA SONI: | cannot let it go unanswered. Prasar Bharati is an autonomous
body. The appointing authority is headed by the hon. Vice-President, the Chairman of the Rajya
Sabha. Its second Member is the Chairman of the Press Council. And its third member is a
representative of the President of India. So the Minister of Information and Broadcasting does not

appoint any Chairman of any body.

| am extremely grateful to all the Members of the House who spoke and even those who gave
us their silent support. | assure the House that we would do it within the timeframe. It is for the first
time that we have all the Stakeholders on board. There may be individual concerns which we will
keep addressing as we move along. All the stakeholders, including the Government, the cable
operators, the MSOs, the broadcasters, and the viewers are on board with us for digitalisation. This
is a step forward. Mr. Rudy, you're quite right it's a step above partisan politics. This Bill will truly be

for our country, India, and for all of us Indians. Thank you, Sir.

SHRI RAJIV PRATAP RUDY: Sir, | have a very small clarification. Madam, it is excellent and we
are all with you on this account. There is a system of registration which you would put for the
operators. In case, that registration does not take place, or, is rejected, or, is compounded, who

would it go for appeal ? This is one aspect. If registration is denied then he has to go for an appeal.

Second, it is about aesthetics. In provision 4B, you have said that the "public authority would
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allow digging of places and allowing wires to operate. All over the country we see wires hanging all
around. If we want to legalise a system where you find cable operators putting wires in every house,
every building, and even public institutions like the Archaeological Survey of India, | think it would
become very dangerous for public places because we are already having a lot of urban problems

having these wires.

So, if you could tell something -that we need a regulation not to allow a public display of cable

operators' instruments hanging all over the country is something which we need a clarification.

DR. BHARATKUMAR RAUT: | have to raise one question. As per the Bill, the hon. Minister has
said by September, 2014, this whole thing has to be implemented all over the country. Now, in that
situation you need to have Set Top Boxes in almost every household. What is the manufacturing
capacity ? How are you going to complete this task in the given time, or, any foreign companies or

any Indian people having foreign collaborations ? If so, who are they ?
SHRI PRAMOD KUREEL (Uttar Pradesh): It is a suggestion.
THE VICE-CHAIRMAN (PROF.P.J. KURIEN): No time for suggestion.

SHRI PRAMOD KUREEL: Okay, no suggestion. | will seek a clarification. Sir, in the last two
years, we have seen some of the channels which are notorious for showing "dooms day" that on
this day the world is going to end. Last year also there was a panicky situation spread across by one
of the channels that on this particular the world is going to end. So, how to regulate these kind of

channels because it creates panicky all over the country and create a lot of problems in the society.

SHRI K.N. BALAGOPAL : This is about power to transmission of certain programmes in public
interest. The Minister replied that concerned States have to do and have to formulate some
committees. But at all India level these channels are giving all stories, not only in regional news but in
national news also. So, it is a question of harmony between the States and some wrong news
coming from Tamil Nadu to Kerala; and some wrong news going from Kerala to Tamil Nadu. So,
whether the Government will do something to control this kind of news items being broadcast in the

country. This is what | wanted to ask.
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SHRIMATI AMBIKA SONI: Sir, | would like to respond to Mr. Rudy's question. There is a
provision for an appeal to the Central Government in the case of registration. If a registration is

denied to a cable operator, if it is rejected, the provision of appeal is to the Central Government.

We are trying for the right of way. That was one of the requests of the cable operators. This is
not something which we can work from the Centre. We have assured the cable operators that we will
take up this matter with the States and with Municipalities. | see that some kind of right of way in an

easily fashion is given to the cable operators.

As far as Dr Bharatkumar Raut's question is concerned, the Indian domestic production of Set
Top Boxes is about 10 million per year. Our requirement for three years will be about 60 million Set
Top Boxes. So, the rest will have to be met either through import of components and assemble them

here or import them to begin with.

As far as controlling news channels are concerned, we have two self-regulatory bodies
working. There is a Bill put up on the website regarding the regulatory authority. But, in the
meantime, we have the National Broadcasters Standards Association for the News Channels and

BCCC for the entertainment.
THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : The question is :

That the Bill further to amend the Cable Television Network (Regulation) Act, 1995, as passed

by Lok Sabha be taken into consideration.
The motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN): We shall now take up clause-by-clause

consideration of the Bill.
Clauses 2 to 13 were added to the Bill.
Clause 1, the Enacting Formula and the Title were added to the Bill.
SHRIMATI AMBIKA SONI: | move :
That the Bill be passed.
The question was put and the motion was adopted.

THE VICE-CHAIRMAN (PROF. P.J. KURIEN) : Now, we take up the Damodar Valley

Corporation (Amendment) Bill, 2011.
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